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Shri A. C. Guha: It is quite a long 
time ago that the Corporation took 
possession of the company,

Shrl Mohiuddln: May Tknow whe
ther it is a fact that within a short 
distance of Sodepur, permission was 
granted for the establishment of 
another factory for the production of 
glass sheet and that that factory is 
working very satisfactorily?

Shrl A. C. Guha: I think the hon. 
Member has got some confusion re
garding the name. Another glass 
factory has been established, not near 
Sodepur, but near Bharkenda place 
where the present factory of the 
Sodepur Glass Works is situated. It 
is quite a few miles off, and that has 
got nothing to do with the Industrial 
Finance Corporation. It has been 
established long ago.

Shri T. K. Chaudhuri: May I know 
if production is still carried on in 
the Sodepur Glass Factory?

Shri A. C. Guha: I am sorry, the 
production has not been going on for 
more than a year.

Loan to Orissa

*2095. Shri Saiigaima: Will the
Minister of Finance be pleased to 
state:

(a) whether it is a fact that the 
Government of Orissa have applied 
for a loan of Rupees four crores re
quired for payment of compensation 
to zamindars and other intermediaries 
under the Land Reforms Scheme; and

(b) if so, the decision taken on 
their request?

The Minister of Revenue and De
fence Expenditure (Shrl A. C, Guha):
(a) Yes, Sir.

(b) The matter is under considera
tion.

Shri Sanganna: May I know whe
ther the Government of Orissa have 
built up any fund so that this assis
tance may be supplementedT

Shri A. C. Guha: I could not catch 
I*. Sir.

Mr. Speaker: Whether the Gov-
vernment of Orissa have built up 
any fund from which this compensa
tion will be paid.

Shri A. C. Guha: The Orissa Gov
ernment has asked for a certain loan 
and I think the Government is 
favourably considering the /natter. I 
do not know what fund the hon. 
Member refers to.

Mr. Speaker: Whether the Orissa 
Government itself has raised a fund 
from the persons.

Shri A. C. Guha: I have no infor
mation with me. But if the loan is 
given, then the Orissa Government 
would be asked to keep a separate 
fund for repaying the loan.

Shri Sanganna: May I know the 
progress that has so far been made 
in the matter of pajrment of com
pensation to the zamindars and other 
intermediaries?

Shri A. C. Guha: That is for the
Orissa Government. I am sorry I
have no information with me.

Shri Ramachandra Reddi: May X
know the total estimated compensation 
payable to the zamindars and other 
intermediaries in Orissa?

Shri A. C. Guha: On that also I 
have no information. The Orissa 
Government has asked for a loan of 
Rs. 4 crore. .̂ I think the com
pensation payable will be very
much more than that amount.

Shri S. N. Das: May I know
whether any other Governments have 
asked for similar loans and, if so. 
which are they?

Shri A. C, Guha: The only ether
Government is the Madhya Bharat 
Government. It has asked tor a loan 
of Rs. 2 crores, and that is also under 
negotiation. Certain conditions the 
Central Government have intimated 
to them, and we are awaiting the 
reply of that Government.
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Shri N. B. Chowdhury: What is the 
rate of interest charged by the (iav- 
emment in such cases?

Shri A. C. Guha: The usual raie 
that is charged in all loans from the 
Central Government to the State 
Governments.

U n i v e r s i t y  G r a n t s  C o m m i s s i o n

2̂099. Dr. Ram Subhag Singh; Will 
the Minister of Education be pleased 
to state:

(a) whether the University Grants 
Commission has finalized the policy 
and principles on the basis of which 
grants will be made to Universities; 
and /

(b) if so. what are those princi
ples?

The Parliamentary Secretary to 
the Minister of Education (Dr. M. M. 
Das): (a) Yes, Sir.

(b) A statement giving the general 
principles which have been adopted 
by the University Grants Commission 
is laid on the Table of the Sabha. 
[See Appendix X, annexure No. 2.]

Dr. Ram Suhhag Singh: The first 
item in the statement mentions *To 
honour commitments made by the 
Ministry of Education and to con
tinue to pay grants in accordance 
with these commitments” . May I 
know on what basis these com
mitments were made and whether 
they can be altered if the University 
Grants Commission find that they 
are not in accord with the princi
ples which have been laid down 
generally?

Dr. M. M. Das: The University
Grants Commission came into ex
istence only last year. And some of 
the commitments were made by the 
Ministry of Education before this 
Commission came into existence. I 
do not think there will be any case 
in which the University Grants Com
mission will find that the Ministry of 
Education has m^de commitinenti 
which they may find not possible for 
them to implement
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[The Minister of Education and 
Natural Resources and Scientific Re
search (Maulana Azad): May I
clarify the position. When the Uni
versity Grants Commission had not 
been formed, the Ministry of Edu
cation itself gave the grants. When 
this Commission was set up, a few 
cases in this connection had already 
been decided. It was decided then 
that giving of grants in these cases 
be also dealt with by the University 
Grants Commission, as it had already 
been set up.]

Dr. Ram Suhhag Singh: May I
know whether the problem of pay- 
scale and allowances of college 
teachers and other employees of col
leges has come before the University 
Grants Commission ar.d if so. whet.^er 
the Commission has made any re
commendations to the Central Gov
ernment as also to the State Govern
ments and the Universities concern
ed, in order to bring the pay-scale 
and allowances according to the re
commendations made by the Uni
versity Grants Commission?

Dr. M. M. Das: So far as the
teachers and the professors of the 
universities are concerned, the Uni
versity Grants Commission have de
termined the pay-scales and they litvrt




